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12. 25 hrs.

Re. QUESTION & PRLIVILEGE

SHR1 JYOTIRMOY BOSU (Diamond
Harbour) : Sir, under rule 222 and
223 1 hereby seek consent of your goodself
to raise a question 1nvolving szrious breach
of privilege of our august House. The
facts of the case are as fellows :

In Juganter, one of the leading Bengal
language dailies of West Bangal, of which
Shri Tushar Kanti Ghosh is the Managing
Editor and also an owner in a featurc
article, they have written the following :

Dellite parliamente Russiar Probab

Kimicht Hrush  Peyeche”
which means in Englsh,
“In our Parliament at Delhi, Russian

influence has decreased to a very little
extent”,
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‘This means that our august Houses were
and aro under great pressure and infinence
of the Government of Soviet Russia, Parlia-
roent is soversign and independent and to
describe it as acting under pressure and
influence of & forcign government is def-
amatory, derogatory and dangerous.
Nothing more contemnptuous could be
said,

I wish to raise this issue today and I
recuest to rofer it to the Privileges Committee
for sitting in judgment over it.

MR. SPEAKER: S0 many comments have
been made about this House, It has been
mentioned that there are so many lobbies.
But as the practice goes, before I give my
consent, I would be sending this to the paper
for there reply. I do not want to go any
forther now, This only shows that Mr.
Jyotirmoy Bosu is back in the House.

SHRI JYOTIRMOY BOSU : I have
given you the clipping of the paper. Once
the reply is received, 1 hope you will kindly
allow us to raise the privilege motion, It
bas been read By 5 lakhs of people in Wesi
Bengal.

MR. SPEAKER : 1 will have to study it,
st goy qit (TAYR) ¢ osremw
PR, A% a9 ®Y 0F oy forwr a7
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REPORTS OF LAW ComMMIsSION

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY) : I beg to lay on
the Table—

MAY 8, 1973

on the Table 88

(1) A copy of the Forty-niath Repest of
the Law Commission on the propoeal for
inclusion of ageicultural income in the to-
tal incoms for ¢he purpose of Jetermibjng
the rate of tax under the Income-tax Act,
1961, [Placed in library. See No, LY—
4996/73].

(2 A copy of the Fiftieth Report of the
Law Commission on the proposal to include
persons connected with public examinations
within the definition of “public servant”
in the Indian Penal Code, [Placed in
Library. See No. LT—4997/73]

PETROLEUM & NATURAL GAS (2ND AMDT).
RULES AND RLVIEWS & ANNUAL RFPORTS
UNDFR COMPANIES ACT, 1956

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
1 beg to lay on the Table —

(1) A copy of the Pelrolcum and Naturat
Gas (Second Amendment) Rules, 1973
(Hindi and English versions) published in
Notification No, G.S.R. 398 in Gazette of
India dated the 14th Apnl, 1973, under sec-
tion 10 of the Oilfields (Regulation and De-
velopment) Act, 1948. [Placed in library.
See No. LT—4998/73].

(2) A copy each of the following papers
(Hindi and English versions) under sub-sec-
tion (1) of section 619A of the Companies
Act, 1956.

(i) (@) Review by the Government on the
working of the Fertilizer Corporation of
India Limited, New Delhi, for the year
1971-72.

(b) Annual Report of the Fertilizer
Corporation of India Limited, New Delhi,
for the year 1971-72 along with the Audited
Accounts and the Comments of the
Compiroller and Auditor General thereon.

[Placed in library. See No. LT—
4999/73].

(i) (a) Review by the Government on the

for the year 1971-72,

(b) Annual Report of the Pyrites,
Phosphates and Chemicals Limi-
ted, for the year 197172 along



